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6, I 19.3, 91 
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Order with Signature 	 action (if any) 

	

. A.  No.81j92. 	 taken on ord 

This common order will govern 

both these cases. 

Heard learned lyer for the 

petitioners arfl learned laiye r appearir 

on behalf of Senior Panel Counsel, 

Mr. Vwini Kumar Mishra, for the 

RSponde nts, 

It is submitted by the le arrd 

lyer for the petitioners that the 

Petitioner in O.A. No, 80/92 is 

continuing as &eeper from the year 

1990 as contingent worker and petitictiej 

Lin O.A. NO 81/92 is ctinuing as 

Curi Water Carrier from the year 

1991 as Citingerit worJr an. their 

1 services have been continuing, as suc 

from that tine, It is submitted by 

learned liyer for the jetities 

that their cases should be taken up 

for regularisatjon in their turn, in 

.accordance with the scherre, if any, 

repared, or to be prepared by the 

Chief Postmaster 	neral, Orissa 

ircje, Bnubancswar, -in accoLance with 

the Departnntal  Instructions, Their 

aseS for regularisatjon should be 

Lonsiiered in their turn stcictJ 	n 
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accordanCe with the Departrrental Rules 

and inctrtion5. Over-age, if any, 

may 	be c oroid to the extent of 

their service in the Diitrnt.. A 

ajreCtiofl to this effect is issued 

to • the RespCndefltS in ternhs of the 

k-5— ab 	 ( 

With the above cb servatin 

and direCtionS, both the Original 

p1iCti0fl5 are disposea of. No 

Costs. 


